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The agpplicant is absent]
on call, LA.ASC appearing
for R-1, 2 and 3 prays for
further time to file counte
Heard,

Time granted till
20.5.2002 for counter.r-4
continues to remain absent.

(154 s e

Dts 20.5.2002

The applicant is absent
on call, L4.ASC prays for
further time to file
counter. Heard.

Time granted till
21.6.2002 to file counter,
R-4 continues to remain
gbsent,

Res.NOo.4&, viz., Smt.Anitarani Panda to the oost
(in short GDSBEM)
of Gramin Dak Sevak Branch Post Master/of

Makhanpur Branch Post Office has been made in

contravention of Clausze 4(1} of the Notification
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dated 1.,11.2001 and therefore, he has approached
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Res,.,NO,4 and to direct the Respond

e o

ents-Department
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As the applicant has assailed the

one in violation of the condition set at

Para-4(i) of the notification dated 1.11.2001

he said
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Para=-4(i) of the notification dated 1.11.2001

" The applicant selected as Granin
DM /Oy ars 3 3 -
Dak Sevak BPM/Gramin Dak Sevak SPM
i
must take up resid

ence at the
village where the Post Office is
located before appointment!,

To assess the validity of the objection

eligible for consideration for appointment to

the post in question have been reflected by the
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ﬁ’m( & ﬁwux(’“c/ that Res.®u.4 is not a resident of Post village,
fet) B-7-C 3 40’ ¢ Service ofl but she undertakes to provide rent-free accommo-
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10,07 .02 ;
&S e undoubtedly has met the condition No.4(1i)
The Applicant is absent : A TNt
on call., shri U.BJMohapatral rully and squirel

LULLLY 8 SCUULLE LY »

1A .A.8 L. submits that as
the applicant remains Having recard to the above facts and
continously absent, he is SRS e AR R SReke R
handicapped to serve the circumstancces, we see no merit in this O.A. which
copy of the counter on him. Poesy WE 885 RO DOLIT IR THAE Fels WESH
Therefore, filed the countefX;ic ac~ordingly dismisscd. Mo costs
copy. Call on 26.7.02 for ’ e
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